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(1) In section 16(4) proposed to be substituted in the Kerala State Goods and
Services Tax Acts, 2017 by clause 7(1)(b) for the words “thirtieth day” the words
and figure “30® day” shall be substituted.

(i1) In Section 34 (2) proposed to be substituted in the Kerala State Goods
and Services Tax Act, 2017 by Clause 7(3), for the words “the thirtieth day of
November” the words and figures “the 30™ day of November” shall be
substituted.

(iii) In Section 37(3) proposed to be amended in the Kerala State Goods and
Services Tax Act, 2017 by Clause 7(4)(c)(ii), for the words “the thirtieth day of
November” the words and figures “the 30" day of November” shall be
substituted.

(iv) In section 39(9) proposed to be amended in the Kerala State Goods and
Services Tax Act, 2017 by Clause 7(6)(c)(ii) for the words “the thirtieth day of
November” the words and figure “the 30" day of November” shall be
substituted.

(v) In the proviso to section 52(6) proposed to be substituted in the Kerala
State Goods and Services Tax Act, 2017 by Clause 7(13), for the words “thirtieth
day of November” the words and figure “30" day of November” shall be
substituted.

vi. euemwo 7-@3 In item (b) of sub-clause (2), before the words “continuous
period of six months”, the word “a” shall be inserted.

8030 1MI0 Qldsa |’

(1) suemwo 9-m” BLoAHo MINY OV ELAMWO GaIBLBD:.

“10. Validation.—Notwithstanding anything contained in the Kerala Motor
Vehicles Taxation Act, 1976 (Act 19 of 1976) any reduction of tax granted by
virtue of the provisions of the Kerala Finance Bill, 2022 (Bill No0.99 of the
Fifteenth Kerala Legislative Assembly) in respect of the period with effect from
Ist April, 2022 to the date of publication of this Act, shall be deemed to have been
validly done and any tax collected or paid at higher rates shall be deemed to have
been validly collected or paid and the tax so collected shall not refunded.”
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(i) In Clause 2, after the brackets, number and symbol “(8),”, the word “the”
shall be inserted.

(ii) In the proviso proposed to be added to Sec. 28 (8) of the Kerala
Co-operative Societies Act, 1969 by clause 2, after the words “an Administrator
or”, the word “an” shall be inserted.

(iii) In the proviso proposed to be added to Sec. 28 (8) of the Kerala
Co-operative Societies Act, 1969 by clause 2, for the word “the” coming after the
words “Administrative Committee of” the word “a” shall be substituted.
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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
Fifth Session
BULLETIN=—PART'I
(Brief Record of Proceedings)
Tuesday, July 19, 2022
No. 74
The Assembly met at 9.00 a.m. with Mr. Deputy Speaker in the Chair.
Questions :

Three Questions in the list of Questions posted for the day were answered
orally.

Statement as per Rule 64 :

Shri Saji Cherian, who had resigned the office of Minister made a statement
in explanation of his resignation.

Adjournment Motion :

After hearing the Minister for Public works, Tourism and Youth Affairs, the
Deputy Speaker withheld consent to the moving of an adjournment motion given
notice of by Shri. Eldose P. Kunnappillil and five other Members regarding the
serious situation reported to have arisen consequent to the roads becoming
unmotorable and the resultant suffering of the people due to the non-timely
completion of the maintenance of the roads in the state.

(As a mark of protest against the attitude of the Government in the matter, the
Members belonging to the opposition staged a walkout.)

Calling Attention :

(1) Shri P. S. Supal called the attention of the Minister for Law, Industries
and Coir to the necessity to take steps to resolve the crisis faced by the
workers of the cashew industry in the State. The Minister made a
statement thereto.

KNPP. 995/2022 (ii).



(2) Shri U. A. Lathif called the attention of the Minister for Welfare of
Scheduled Castes, Scheduled Tribes, Backward Classes, Devaswoms and
Parliamentary Affairs to the necessity to implement a legal system to
conduct cast based census of the socially and educationally backward
classes once in ten years. The Minister made a statement thereto.

The Matters under Rule 304:

The matters raised in the House by the Members under Rule 304 are
listed below:
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The Ministers concerned made statements on the respective subjects.
Presentation of Reports :

(i) The Periodical Report from 1st April 2021 to 31st March 2022 and the
Report on the action taken on the First report regarding the scrutiny of demands for
grants for the year 2021-2022 of the Subject Committee - I were presented.

(ii) The Periodical Report from 1st April 2021 to 31st March 2022 and the
Report on the action taken on the First report regarding the scrutiny of demands for
grants for the year 2021-2022 of the Subject Committee - IV were presented.

(iii) The Periodical Report from 1st April 2021 to 31st March 2022 and the
Report on the action taken on the First report regarding the scrutiny of demands for
grants for the year 2021-2022 of the Subject Committee - V were presented.

(iv) The Periodical Report from 1st April 2021 to 31st March 2022 and the
Report on the action taken on the First report regarding the scrutiny of demands for
grants for the year 2021-2022 of the Subject Committee - XIV were presented.



Consideration of Report :

The First Report of the Committee of Privileges and Ethics was considered
and adopted by the House.

Financial Business :

Discussion and Voting on Demands for Grants in the Budget for the financial year
2022-23

Shri K. Radhakrishnan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes and Backward Classes, Devaswoms and Parliamentary Affairs moved
Demand No. XXV-Welfare of Scheduled Castes/Scheduled Tribes/Other Backward
Classes and Minorities for the amount shown respectively against it under column
No. 7 in the list of Demands for Grants.

Shri K. N. Balagopal, Minister for Finance laid on the table statements under
Rule 236 (3) relating to Demands No. XXV.

The cut motion Nos. 1, 2, 3, 4, 7, 8,9, 11, 13, 17, 18, 19, 20, 21, 23, 26, 27,
30, 31, 33 in the list of cut motions for Demand No. XXV were moved.

The following members took part in the discussion:
Shri P. T. A. Rahim

Shri P. C. Vishnunadh

Shri E. K. Vijayan

Shri A. K. M. Ashraf

Shri M. S. Arun Kumar
Shri Sebastian Kulathunkal
Smt. K. K. Rema

Shri G. Steephen

Shri P. P. Sumod

Shri I. C. Balakrishnan



Shri O. R. Kelu

Shri Kovoor Kunjumon
Shri K. P. A. Majeed
Shri V. R. Sunil Kumar
Shri K. M. Sachindev
Shri A. P. Anil Kumar.

Shri K. Radhakrishnan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes and Backward Classes, Devaswoms and Parliamentary Affairs replied to the
points raised during the discussion. The cut motions were declared lost. Then the

Demand No. XXV was put to vote and passed.

Being the last day allotted for voting on Demands for Grants, all the
remaining Demands given below were guillotined in the following order for the

amounts shown respecively against them in column 7 in the list of Demands for

Grants.
I — State Legislature
v — Elections
VII — Stamps and Registrations
X — Treasury and Accounts
XVI — Pension and Miscellaneous
XLIII — Compensation and Assignments
XLV — Miscellaneous Loans and Advances.

Shri K. N. Balagopal, Minister for Finance laid on the table statements under
Rule 236 (3) relating to Demands Nos. I, IV, VII, X, XVI, XLIII and XLV.
Then the Demand Nos. I, IV, VII, X, XVI, XLIII and XLV were passed.



Legislative Business:

Motion for consideration and further stages of the following Bills as reported by
the Subject Committee

1. The Kerala Finance Bill, 2022 and the Kerala Finance (No. 2) Bill, 2022

Shri K. N. Balagopal, Minister for Finance moved the motion that the Kerala
Finance Bill, 2022 and the Kerala Finance (No. 2) Bill, 2022 as reported by the
Subject Committee be taken up for consideration.

Shri K. Babu (Thripoonithura), Shri Thiruvanchoor Radhakrishnan,
Shri N. Samsudheen, Smt. Uma Thomas, Shri. N. A. Nellikunnu and Shri Saneesh
Kumar Joseph who recorded their dissent to the Subject Committee Report spoke.

Shri M. Vijin, as authorised by Shri A. C. Moideen moved an amendment to
circulate the Kerala Finance Bill, 2022 as reported by the Subject Committee for
obtaining public opinion and Prof. Abid Hussain Thangal moved another
amendment to recommit the bill to the same Subject Committee and spoke.

Dr. Sujith Vijayanpillai moved an amendment to circulate the Kerala Finance
(No. 2) Bill, 2022 as reported by the Subject Committee for obtaining public
opinion and Shri Thiruvanchoor Radhakrishnan as authorised by Shri. Roji M.
John moved another amendment to recommit the bill to the same Subject
Committee and spoke.

After the reply by the Minister for Finance, the amendments moved were
withdrawn by the leave of the House. The Bills were then taken up for clause by
clause consideration and passed with the following amendments.

Clause 7

(i) In section 16(4) proposed to be substituted in the Kerala State Goods and
Services Tax Acts, 2017 by clause 7(1)(b) for the words “thirtieth day” the words
and figure “30™ day” shall be substituted.

(ii) In Section 34(2) proposed to be substituted in the Kerala State Goods and
Services Tax Act, 2017 by Clause 7(3), for the words “the thirtieth day of
November” the words and figures “the 30™ day of November” shall be substituted.



(iii) In Section 37(3) proposed to be amended in the Kerala State Goods and
Services Tax Act, 2017 by Clause 7(4)(c)(ii), for the words “the thirtieth day of
November” the words and figures “the 30™ day of November” shall be substituted.

(iv) In section 39(9) proposed to be amended in the Kerala State Goods and
Services Tax Act, 2017 by Clause 7(6)(c)(ii) for the words “the thirtieth day of
November” the words and figure “the 30" day of November” shall be substituted.

(v) In the proviso to section 52(6) proposed to be substituted in the Kerala
State Goods and Services Tax Act, 2017 by Clause 7(13), for the words “thirtieth
day of November” the words and figure “30" day of November” shall be
substituted.

(vi) euemwo 7-@d In item (b) of sub-clause (2), before the words “continuous
period of six months”, the word “a” shall be inserted.

Clause 9
(1) euemwo 9-a” G0 IO |OWAD QIMWO GalBHG3E:.

“10. Validation.—Notwithstanding anything contained in the Kerala Motor
Vehicles Taxation Act, 1976 (Act 19 of 1976) any reduction of tax granted by
virtue of the provisions of the Kerala Finance Bill, 2022 (Bill No.99 of the
Fifteenth Kerala Legislative Assembly) in respect of the period with effect from
1st April, 2022 to the date of publication of this Act, shall be deemed to have been
validly done and any tax collected or paid at higher rates shall be deemed to have
been validly collected or paid and the tax so collected shall not refunded.”

2. The Kerala Co-operative Societies (Amendment) Bill, 2022

Shri V. N. Vasavan, Minister for Co-operation, Registration and Culture
moved the motion that The Kerala Co-operative Societies (Amendment) Bill, 2022
as reported by the Subject Committee be taken up for consideration.

Shri P. Abdul Hameed, DR. Mathew Kuzhalnadan and Shri. Sajeev Joseph
who recorded their dissent to the Subject Committee Report spoke.

DR. Mathew Kuzhalnadan as authorised by Shri. Sajeev Joseph moved
an amendment to circulate The Kerala Co-operative Societies (Amendment)



Bill, 2022 for obtaining public opinion and spoke. Shri Kadakampally Surendran
moved another amendment to recommit the Bill to the same Subject Committee
and spoke.

Shri V. N. Vasavan, Minister for Co-operation, Registration and Culture
replied to the points raised during the discussion.

(In protest against the Minister for Co-operation, Registration and Culture's
reply, the Members belonging to the opposition staged a walkout.)

After the reply of the Minister, the amendments moved were withdrawn with
the leave of the House. Then the Bill as reported by the Subject Committee was
taken up for consideration and was passed by the House with the following
amendments.

Clause - 2

(i) In Clause 2, after the brackets, number and symbol “(8),”, the word “the”
shall be inserted.

(ii)) In the proviso proposed to be added to Sec. 28 (8) of the Kerala
Co-operative Societies Act, 1969 by clause 2, after the words “an Administrator
or”, the word “an” shall be inserted.

(iii) In the proviso proposed to be added to Sec. 28 (8) of the Kerala
Co-operative Societies Act, 1969 by clause 2, for the word “the” coming after the
words “Administrative Committee of” the word “a” shall be substituted.

The House adjourned at 7.44 p.m. to meet again at 9.00 a.m on Wednesday,
July 20, 2022.

KAVITHA UNNITHAN,
Secretary-in-Charge.



